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forego my claim. Fortunately for the
plaintiff and for me who was conducting
the case for the plaintiff, the other party
was not prepared to take the eath. If the
other party had taken the oath, this
plaintiff would have lost her share in the
family properties and would have been
treated as a  straoger, This kind of
abdication—

SHRI LOBO PRABHU 1 They are
exceptions.

SHRI GOVINDA MENON : They are
exceptions, but such exceptlons may arlse.
In fact, this kind of special oath itself is an
exception.

SHRI BENI SHANKER SHARMA 1
One question, Sir. The apprehension of
the hon. Minister is that in suach cases
there might be miscarriagz of justice, I
think we are not sure that even when the
case is decided by very competent courts
always justice is carried, There is a chance
of miscarring2 of justice by those courts as
woll,

You have to see whether by incorpo-
rating the debated sections the advantages
would be greater., So far as the wvillage
pzople are concernsd, there 1s the least
chance of miscarriage of justice, Rarely
there may b: miscarriage of justice, but that
risk is there in th2 molera procadure also,

SHRI GOVINDA MENON 1 We have
adopted the judiclal system as s in
existence in India today. This provislon
will be one by which pronouncements of
judgments  in the courts are
abdicated in favour of an oath taken in
faour of one of the partizs, Unserupulous
parties miy d> this somztim:s and in a fit
of generosity, the other party muy accept it
and it may lead to injustice.

The Law Oommissson has consiered
this matter very throughly. I request the
House to pass the Bill into law

MR. CHAIRMAN : The question is 1

“That the Bill, as amepded be

dassed"".
The motion was ado?teq‘.
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INDIAN REGISTRATION (AMEND-
MENT) BILL

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS,
(SHRI GOVINDA MENON) 1 Sir, I beg
10 move :

“That the Blll further to amend the
Indian Registration Act, 1908, as
passed by Rajya Sabha, be taken into
consideration.”

This Is a simple Bill. It is practically a
one-clause Bill ; The law today is, under
section 30 (2) of the Indlan Regisiratlon
Act, the Registrar of a  district,
including  Presldency Towns, receives
and registers any  document referred
to In sectlon 28, without regard to
the situation in any part of India
of the property to which the document
relates, The property may be situated in
Tiruchirapalli, but it is open to the pariies
to register a document with respect to that

property either in Madras, Bombay or
Calcutta. Bezfore partition, the city of
Lahore also was incluied, Thz reason

behind this was that in these Presidency
Towns of Madias, Bombay and Calcutta,
citizens from all parts of the country may
be staying for professional or  other
purposes. If one of them wants to execute
a document with respect to a property in
his village, under the law now, if he Is in
Delhi, he will have to go to his village,
But if he is in Calcu'ta, Bombay or
Madras, the document can be registered in
those cities themselves, The object of this
amendment s ‘to include D:lhi also in the

list.

15.43 brs
{SHRI M. B. RANA in the Chair)

Delhi should be in the list for many
reasons. More than Calcutta, Bombay and
Madras, Delhi has become one city in
India where cltizens from all parts of the
country stay almost permanently. Take the
case of Members of Parliament. We are
here for most part of the year. If one of
us wants to asslgn property or make a gift
of propsrty or dosomething with our
property, it should be possible for us and
others who may be in Delhi like th: officers
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todo it in Delhi itself. That is why
Delhl Is being included in the list,

MR. CHAIRMAN : The question is !

“That the Bill further to amend the
Indian Registration Act, 1908, as
passed by Rajya Sabha, be taken
into consideration."

The motion was adopted.

SHRI1 LOBO PRABHU (Udip) 1
name is there. 1 want
Bill.

MR. CHAIRMAN : We have taken
the Bill into consideration. We are now
on the clauses. You can speak on the
clauses.

My
to speak on the

Clause 2— (Amendment of sections
1 and 30)

SHRI. LOBO PRABHU 1 1 beg to
move

Page 1,—

omit lines 6 and 7.

M
Page 1, line 11,—
after “district” insert—

“and the Registrar of the Headqua-
rters district of all State Goveroments,
which so agree”, (8)

The Minister has forgotten that the word
*“Indian" is also sought 1o be deleted
through this,

SHRI GOVINDA MENONM 1 That is
the preseat legislative practice,

SHRIE. K. NAYAMAR (Palghat) : I
would also like to speak on the Bill before
the amendments are taken up.

SHRI LOBO PRABHU : I would like
te speak about the Bill and about regist-
ration in pgeneral because it is a wery
important issue as also about Bub-Registrars
and the Registar,

. MR.CHAIRMAN ; There_is only one’
elause. You can speak on clause 2.

(Amdt.) Bill

SHRI P. G. SEN (Purnea) 1 Sir, the
Bill {s a very simple one. Delhl District
has been included and that is good. The
amendments are all consequential amend-
ments and I have no objection to them.
But I want to make one or two sugges-
tlons.

Now our banks—the land mortgage
banks, the State Bank and other banks-
are coming forward to help the agricul-

turists. In view of the fact that the
agricultural  sector s rapldly going
to be a mechanised one, everybody

wants tractors, pumping sets and all these
things. So, there is golug to be a lot of
registratlon in the country, Bu: the cultiva-
tors do not know the procedure and they are
even prepared to lose Rs, 500 or Rs. 1,000
if they do not have to go to the courts, But
at least for thr non-encumbrance certificate,
if you bave to rake money from the land
mortgage bank, all this p araphernalia has to
be gone through. So, prlority shnuld be
given to that and the Inspectors General of
Registration should be instructed that in
such cases, where the agriculturists want the
registration of the deed to take money from
the State Bank or from the land morigage
bank, the procedure should be shortended
and the cultivators should get priority.
I welcome this Bill.

SHRI LOBO PRABHU : I am not
disposed to accepting the oversimplification
of this Biil. I have two amendments. I
shall speak on them first and then on the
subject of registratlon which is a wvery
important subject and with which the poor
people, the village people, of this country
are concerned.

The first amendment proposed by the
Minister is that the word ‘Indian™ be
deleted from this Act. The reason given
by him is that this is the policy of Govern-
ment to delete the word “Indian™ because
everything in this country is Indlam. 1
would like him to consider this matter a
little differently, It is a practice of legis-
lation in England to refer to almost all
their Acts as the British Agriculture Act
ar British this act or British that Act,
That does not mean that they are irying
to state what is obvious or are just trying
to show themgelves off as British, There
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is a purpose in saying that this is an Act
of a whole country, that this is an Act
of a country as such, so that if our Bill,
for instance, is in some other country it is
pot confused with just a Registration Bill
of some other country but is identified
with India. That 1s the first purpose of
having the ward *‘Indian".

Then, 1 have just before me hero
the Constitution of India. [ suppose,
the next amendment which the hon.
Minister will propose will be that it should
be called just the Constitution.  There
is a dignlty in the words, Constitution
of India ; there is a dignity in the word,
India, wherever we use it., We are not
Pakistan that shows some kind of an
allergy to the word, India, aad propose
that we call it Bharat or some other word.
Better we leave the Pakistanis alone, who
want to delete the name, Indian, from all
places. Weare proud of the word, Indian,
and 1 beg of you to let it remain in
the Bill. You gain nothing by deleting it.

There is another very practical reason
which apparently was oot noticed In the
Upper House where this Bill was consi-
dered. You have to distinguish a Bill for
India from a Bill for a State. You have
got the Madras Act and you have got
an Act for India. Many Acts have got a
common title. If you do not call a Bill
an Indian Bill, you do not koow its scope
and you are not able to distinguish it from
a State legislation, I think the hon.
Minister forgot this fact and he assumed
that everyone will accept it. [ would
beg of him not to detract from the dignity,
from the proper value, of our legislation,
Let us stick to it and let us be proud of
the name of India. Let usnot try to slip
it away.

My second amendment relates to the
extension of the power of registration of
documents awuay from the place where the
property is situated, In this connection,
the Minister has already stated the argu-
ments in favour of Delhi saying, Delhl is
a place where many people assemble and,
therefore, it two people want to make
registration here, they need not be compe-
lled to go back to their villages or to their
towns where the district registratlon office
lies.

(Amdt.) Bill

The procedure is well known, if not
to M:mbers of the House, to the Minister
that when a registration is made at ooe
of these places, Delhi or Madras or
Calcutta, a copy of the same is semt to
the district office, That will also happen
in respect of Delhi., My question fs:
Why do you confine yoursell only to Delhi
which is a union territory 7 Why do you
exclude Lucknow ! Why do you exclude
Bangalore which Is nearly as large as
Delhi and quite as important a place 7

The reply given by the hon, Minister
in the Rajya Sabha was that these BStates
were not consulted and they had not agreed
to take the facility to their district head-
quarters, I have, therefore, framed my
amendment in suzh a way that all the
distrlct headquarters of the States should
be eligible to reglster documents In the
other areas provided the States so agree.
The States have to notify their agreement
after which these areas will become eligible
to register their documents of district
which are not in their own jurisdiction.
I think, it Is a very reasomable proposal
both for the convenieoce of the people of
the States and for the dignity of the States
which are not willing to be put down
below Delhi  And what Is more Is that
it is for the convenience of the people.

In this connection, I may say that {n
bigger places, registration may tend to be
easier than in th= smaller places. [ now
come to the general guestion of corruption
in the registration offices because there is
less corruption ian the blggsr places than
In smaller places. Now, the subject of
registration is very important and we are
grateful to the hon. Minister that he has
brought forward a Bill which he thinks
is a very simple and lopocuous one. He
has given us a chance to let him know
what registration stands for. Registration
is another word for organised corruption.
1 have this experience in wvarious forms
and If anyone is going to deny it, he is quite
welcome to say s0.

SHRI GOVINDA MENON 1 Have you
been a Director-General 7

SHRI LOBO PRABHU i I bave not
been a Director General, I have been
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subject to this corruption. [ have been a
land-owper. I have had to transfer my
property and I know what it means, I had
been a district officer and a sub-registrar
s under the control of the district officer.
There have been limitless complaints that
no document is registered unless a mamul
is paid which 1s about Rs. 10 at present
"and may be more, It is paid very very
adroitly. It is paid either to the munshi or
to the clerk. If you do not pay that mamul,
it simply means that, when you have arrived
at 11 O" Clock, you will have to be there
till 5 0" Clock waiting for the registration
* of the document,

Now there §s a provision—I think it
- s Sec. 52 of the Registration Act—-which
‘says i

*“The day, hour and place of presen-
tation, aod the signmature of every
person presenting a document for
registration, shall be endorsed on
every such document at the time
of presentlng it ;"
This was initially a precaution for priority
_.according to the way the application was
presented. But It is pot enough that the
day and tlme is noted, but there must be
a provislon—it may be by a rule or it
may be by a direclion—that the appli-
cations for registration are taken wup
strictly according to the day, hour and
" place where presented, If that is not
done, you will not have this wvery sad
spectacle that even though T was a
Maglstrate and I hope to be a person
of some importance where I live, I could
" not get my document registered until my
agent went and placated the Registrar o
this way. I say this is a confession which
glves no credit to me.

SHRI GOVINDA MENON i
spolling the officers,

SHRI LOBO PRABHUi: I am not
spolling the officers. Otherwise, I will
pot get my document registered fn time,

You are

What are the powers which the
Registrar enjoys 7 There is a compulsion
for you to present your document yourself
upless you execute a power of attorney

« but the power of attorney should also
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be executed before the same Registrar or
Power of Aettorney at Law. Any way that
is another expensive process. Otherwise,
he will make you wait, and what defence
has a man got against such harassment ?
So I would stress it on the hon. Law
Minister that he should recognise this
fact of corruption in the offices of
registration and make some rule which will
somehow ensure...

MR. CHAIRMAN 1 Your time is up.

SHRI LOBO PRABHU Sir, this iIs
a very important subject. I have got two
amendments also.

MR. CHAIRMAN : You won't speak
on the amendments.

SHRI V. KRISHNAMOORTHI
(Cuddalore) 1 He has got much experience.
Let him take all our time.

SHRI LOBO PRABHU 1 Secondly, 1
think...
AN HON MEMBER:!: Now he is

speaking for the Registrar General.

SHRI LOBO PRABHU 1 Having been
conscious of the extortion that takes place,
as an MP I had an occasion to refer this
matter to the Vigllance Commissioner both
at the centre and in the State. My voters
complained of this place and that place of
registration. Particularly at one place they
had these difficulties which were unberable,
8o one particular clerk and peon there were
changed, But that has not altered this fact
that there s almost a complete licence for
the staff to take money. (Inferruptions)

SHRI JYOTIRMOY BASU (Diamond
Harbour) 1  What salary do you glve to the
staff ?

SHRI LOBO PRABHU: I am pot
taking up the Communist argument that
because you have not got what you think
you deserve, you can take something that
belongs to somebody else. For that we have
to wait for the Communist regime to come,
But, as things are, irrespective of their
salaries—they have not been compelled to
accept the posts—but having accepted the
posts, they shou!d not indulge in corruption,
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I do also hope that in your own State of
West Bangal there is no geperal permission
for your staff to fleece people in this way,
(Interruptions) 1 would suggest this is an
administrative matter and on this occasslon
I do hope to say that the Vigilance Com-
mission has failed in its duty to check
corruption in the offices of registration. T
do hope that this will be conveyed 10 the
Vigilance Commissioners both here as well
as io the States, because unless this is done,
I do not see why we should have Vigilance
Commissioners. They are there in name,
Because of corruption in offices of registrars,
you are also concerned with the Vigilance
Commissioner even if he is under the Home
Minlstry, Now the vigilance officers are
not concerned in watching what is happening
but in taking action only when there are
reports, I would like to stress here that
the vigilance should mean that there
should be watch, not constant watch, but
random watch on what takes places in
offices. There should be exemplary caution
and exemplary prosecutions.
16 hrs.

1think I am right in assuming that
when you are in charge of a department, it
is your duty to see that the Vigilance Com-
mission does Its best to keep the purity of
the department, or, if not purity, to reduce
the impurity of the department to a
minimum. I would like the Minister to see
Sections 17 and 18 which explain about a
document which must be registered and
documents which may be registered. Under
sub-section (d) leases of immovable pro-
perty...(Interruption) from year to year or
from any term exceeding one year shall be
compulsorily registered and you bave an
exception...

st geR o°C wEE (S909) ¢ /-
of #agrEa, g7 # vugfy adf &1

MR. CHAIRMAN : The Bell is being
rung.

—Now there Is quorum. The hon.
Member may continue,
SHRI LOBO PRABHU 1 Sub-Section

(d) refers to leases of property of over a
year, The proviso allows State Government
lo exempt whatever they consider necessary.
We are aware of the unsatlsfactory position
of our land records, We are all aware of
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the failure of land reforms, Their own party
has been considering various measures for
implementing these land reforms, The
reason is, there is no record of tenancy
worth the name. The only record is the
record of the patwari or village accountant
called by different names in different places.

This Act says that those accounts must
be deposited in the office of the Regitstrar
and that is all, It simply means that in
respect of a very valuable right, more wvalu-
able now because of land reforms, there is
no registration worth the name., [ would
like that the State Government should cone
sider what can be done, how proper records
of tenancy can be secured and even if it Is
the record of the village accountant, whether
he should not be confirmed by some kind of
an oath to render it a correct record, or
whether the exemption which Siate Gowvern-
ment gives should not be modified in some
respects so that all those who get tenancies
are enabled to reglster at a very low fee, as
it should be, so that they do not suffer
at the hands of the staff and the strong.

Unless there is this right which the tenant
can exercise at a very low rate of fees, I do
not think you are going to succeed elther in
getting a proper record of the rights of
tenants or in making land reforms a success.
The mind of the Government, the mind of
the State Governments, the minds of all of
us who care anythlog for the rights of
tenants have, therefore, to be exercised in
this due direction of how to get records of
tenancies made in the office of the Registrar
at minimum trouble and at minimum cost.

**SHRI E. K. NAYANAR (Palghat); Mr.
Chairman, Sir, regarding this Bill there are
two questions on which I would like to have
some explanation from the Government. This
Bill seeks to extend the Indian Registration
Act to Delhi, When the Britishers were
there, only four citizs-Bombay, Calcutta,
Madras and Lahore, which Is pow In
Pakistan,—were covered by this Act. On
this occasion when the Government is trying
to bring Delhi also under the purview of
this Act I want the Government to clarify
two polots. One s about the scope of
corruption, nepotism and evasion of Income-
tax indulged In by officers and others while
carrying out the provisions of this Act. In
this House itself, mention has been made of
the care of Shri Biju Patnaik. There was a

—_“"Tl;e_ ) c_:rts-inal speech was delivered In

Malyalaw,
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raid by police in the case of evasion of tax
by Shri Patnaik. It was said that Shri
Patnaik had to pay tax to the extent of Rs.
1,60,00,000/-. Even in the Blitz of last
week it was written that he had still to pay
Rs. 60,00,000/-,

MR. CHAIRMAN : Let the hon.
Member not mention any names of p2rsons
who are not here to defend themselves,

SHRI JYOTIRMOY BASU : Very
relevant.

SHRI E. K. NAYANAR 1 This is about
transfer of property registration. The police
found out that he had transferred some of
his properties and had registered them at
Calcutta,

SHRI K. NARAYANA RAO (Bobbili):
This is not only tangential to the Bill before
us but is absolutely outside its scope.

SHRI E. K, NAYANAR 1 When you
are extending it to Delhi, there will be more
opportunities for such people to evade
payment of tax and also for officers to
indulge in corruption. The extension of this
Act to Delhi will enable people to register
transfer of property here, thereby conceal
their property and evade paymeant of tax.
1 woudd like to know from the Government
what precautions they have taken to prevent
this.

Secondly, when there are certaln very
fmportant matters like the abolition of privy
purses, for which they have not taken any
step to bring forward a Bill, [ do not under-
stand why they are in such 4 hurry to bring
this Bill extending this Act to Delhl. The
Minister explained that there are people
from other Siates residing in Delhi for
professional and other reasons and in order
to facilitate them to register the transfer of
tmmovable properties in their States without
going there, he was extending this Act to
Delhi. The previous speaker mentioned
Bangalore as a city where also people from
other States are residing. There are several
such cities in Kerala, For example, there is
Trivandrum, Why should not this Act be
extended to those clties also so that the
people there can also avail of the facility
provided under this Act. I would like the
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Minister to give his reasons for not extending
this Act to those cities or be good enough
to include those cities also under the
provisions of this Act. 1 would also like
him to tell this House what steps he
proposes to take to prevent corruption,
concealment of property and evasion of tax
for which there isa wide scope under this
:ct. That Is all what I have to say on this
ill.

st a9\ (Aga) ; zw fas
¥ oF @ yeg A A9 AT @ ) Mg
A agi ug A€ wYr @ F oy Fh A
BIF ¥ | TEF AAwA 4 garl ¥ g
S FTIHIT 9 WY I E1Ir | g H=EY
am | zwefez ¥ sgwrar w9
F=qr g 9w AW fadaswi ¥ gwax ¥
Tg @ TFHT § AR @FT @A fear
ST |/rfgd o

gl @@ & gz vy Grzar g fs
Y @AY AANTA 23T 9T @ A
AT MR §, q2 A3 W aF ) wwer
i d@iftg @A wigd § 1 wEW Fo-
a1, s AT o faedt aF & gEar
19 F4f 4332 @A AIGT § SW@AS B
A 74 grer @, TR AT F46i G@er
2 gz o1 g NT s A
aEAr wrgar g R st qem Aol
gig faar &, sAge 1 w1 Gy faar g,
©EAR F F41 g7 fam @, qE En
et =1 Fai e fem @ 7 o gfamd
W oag mga ¥ ey Ffoq § X
g gl ¥ Sueew @Er afg
a7 75w @rg | sefegarsmd 6
Frgfaaad &1 gfand i gl & s
F1 a3z &« WY Wiil, HX A9 75 @A
& aY g S amawr tew 1 w@feg
#argar g f& @i frami & sgare @
a7 witeHz ¥ 907 J), = fadgas F1 G
wgdl 9T 3 BN F I ATAT AT
o Jifgd
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17 §fegT w2 #1 gEEAT WwEd 2
T g e §, ¥ fa afvan
W t, sl w gefgas fomy iw
g w= s gfeqw mz g b
TEF Aaew § A1 fggenT ) @ g
it saedar gardl §, sEe @A go A
39gsa Agl gt 1 sfeaw =2 #t g
faar sg 1 gfegw wfaed o e A
g a8 s audt adl a1 @
AT =ufgh |

Wy A as a7 ghand 7@
affq s A0 e ¥ @ R
oaedt & ot @ g, I8 I faat
aigfeal gt §? faad ey ded
T ArTEFAr G §, wrved A Aiw HY
2@d g3 fagw adt fer omd &
g & A e F qfa o @ o
Qe ¥ W« @ & feg w1 amr
gt Sarwg war g f5 arfas Sv &
ot Fro Agt &1 Ty Far glar & 7
wa FogT agar gl Fwgw g
AT AT SMA S | GATAAIZ FT AT
ATET AT QT ST NS F o= wt
aw @ @ &1 ww ag fadaw
sgm At ag fadas  ator g g
TUFT Aged F7 F Wgm | FfET ow
a% sygeqr AEl gl ¢ a9 a% & feu
gg N ag 3G fF Frer e ¥ wnw
gz fagem gl ol gwg 9% &t eddy
¥ §Tq e Sueed g | afz ag 417
A1 5 Fd § 9 4g7 g3 9% W fag-
T% F1 @ AFER §, € JU g qwar |

oF T A gE g A1 W HaE
g foer ¢ fs 6 grAe 7y @3 SO
W @l N ag fades A A
fagr fagas § zg qea fadgwl afe
wiit 7z 7@ fear At @ fadaw & cwwm

) (Amdts.) Bill
F@ W1 W} E, 39 fados & Ifd @
s R laggmRaag

SHRI JYOTIRMOY BASU (Dimond
Harbour) : Members of my party had
spoken and so I shall not take more than
two mioutes, I only want to draw the
attention of the hon. Law Minister to the
way the Muslims are harassed in the
registration offices if they want to register
a sale deed for the sale of any pro-

perLy.

SHRI RANDHIR SINGH (Rohtak):
Not only Muslims,

SHRI JYOTIRMONY .BASU : They
have to obtain some sort of certificate from
a local dignitary who may be of questionable
character, Quite often they have to pay
fees to them through their nose before a
document could be registered, I request
the hon. Minister to look into the matter
so that they may be given a fair deal.

awqf wgiEg : st o fag o

st g W FYAW: AT qVG
g1 aten & feq @2 go € Afeq s
#aogfa adi @1 gfamn & oF wga
[eEq W19 §F gU § SfET 9T Ay

W g & for A )

wafa whew ;o Fwrg . @
... TEE . A -
iz fag

st TdiT fag : uF &) fame W A
ge0 a3 @ fa= ¥ garfas 8, S9=1
& aroFY a1 F @A F FE@ GEHAT
g1 ava e ar dFwT 1T@q ¥
grqTEeE %A &1 9a% dgd W F¥-
gafet g as Tgiead g, A%
fou sierFe oF atg T gE AT gE &1
§ @@ §X G ag AT FgA AGA §
fr o g ¥ B feawl & a=faa
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g1 w9 g wmg 9w = fF 8%
frgred gidt 1SS awg A R AW A
ot tfaeg wa wnfefeg § a9 @O,
Tz @ N mgd g gfar W F
wFy a3 A W@ g1 awwl S
TEA 21 IR 48 WIAT §) AT § WG A
d@ifer grit ag 1| & ama qzg €
UFE 9T gt | IAR 43 qarAE g f o
dg €ed uFe 91, JC YIA TN @
aro @t W g2y fefaiga difae ar
I@ ¥ gIm gE M FEFA 937
2 oy y9¥ Fs91 F AW, N F 97
fedzdt & am sE gE FAE )
smgamzanw asfFr @ S
g s giw g daeg-
a1 wifee 9 feeet & &), wwaf ¥
FoFar §gr, wmg@ A &, a1 FF A
g St FafE @A TR
@ € ghar W FEow fasa §
A TRT M A A T E D WA
T ww afed dewiT s fend
¥ ymifes 1 oF JET 7= gar
¥ grang TP R Aw s
gt o ;i d @R qur §fF azg
w3 uFT 9T & FL Y, T qT A,
uF 9T gHiY, gav at aar &Y | =i HEr 5y
¥ ot ara w4t 2, fasg® &F wdr & 1 Al
& o Afl, dm qam AR IS § AR Y
TR w0 e ) garcaae 4@ § o
o1g gz B1EAT §, 919 I § 6 dda
EET T EET a7 gonr & FF @%F au
g At o faam g &2, arf FE
fefezae &t ATear F1E & a1 A @
g agl 2, foaar f5 ¥&ma o ®
Fagg T FT AGATATE L A T
q%g EAT & | FIL 99TG AT WA FT
e w §, a UF AT w9 I
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™ AT g1 e @7 qifew F @ -
& a1 gran 2, faw ¥ Wi mfvs
At & 1 %€ g Az 7 ag-faE
& At dR g qurge fear ga g, faw
F qEeT & Afew oX @1 dmEr g
FER qIT AT @G )

[/H FITAT FX R F, A0S
T FTALS AL a1 §, a7 W FT TR
THCE FEAT §, o7 1§ I qIgg T
® & wraw fafmer widhw d @
Waegaw anfew & 39 & fou Wt Frd)-
sqaq age fear amr g1 =@ § Fwe
T AN-FIAT TAAHE FT @TF G
T A7g g 749 g Stwa g § 5 olg
famal e worgdd 1 %z @ma FT ATQ
ST IR

Al B AT wE Ted a7 A
§t 2 fs o wifew o &
gay qgrAge avgu €1 «fF dwmw
17(s) % wraga @Y wa &1 Aifega &1
HTHST, BCAT ATF TAY 1152 WX 2=
srEaiE fadaw g, @ feo g @
T FENT AT AT 3 N3 F N @
AT qgar @ | anfax &t T # ;mfe-
WEA? AT O WA Frag 6
W F FUAT ) AT TIEAT @Y do
FT IFT AT 1 ¥ @ IS Y awd
T H @y 1 aT gIE, I AQT
A9 FIW IAW, NAF JgWA A%
fz drargd, 18 Fdama & & ar go dto,
ghamm a1 nzm &, s@d samar owfeee
g AT I W W g2 F 0w .

wfgr ¥ & oz wgm @@ g fe
fessht %1 @ & wifes so a=ar g,
3 A1AlL, sEEs qitg AT g T
el &1 W W ¥ mfaes fFar sw
=rfg
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o 3Ffiz § fr 3 wifore Qeq, &t
fafaeeT @1g@, AT SArewad T 9T EqTT
T o rlia srzfaadl & 9@ & gw
o dto AT gty &I §, I A T
Sodl 1@, 1T g9 Od #F TE, a1 THET
mamaag g f5 g ot 39 AN @ ®
gifas & 1w gw ¥ g W TEAY
gAeEl &, @1 gl S & g WEr a;gd
THIG T AMMGE AT @ Ala@q &
£OT9 AT AT |

SHRI GOVINDA MENON 1 Mr,
Chairman, Sir, when I introduced the Bill,
Shri Randhir Singh sald, *‘Let us pass the
Bill" and I thought that would be the
inclination of every Member of the House,
But there has been a rather good discussion.
and I stand to benefis by that discusslon,

Let us take the points one by one.
Mr Lobo Prabhu sald that he is proud of
the word India and Indlan. So am 1.
Therefore, it does not follow that the
word “‘Indian" should be attached, or the
Bill should be called the Indian Registration
Act, Half an hour back we passed the
Oaths Bill ; the word ‘Indian’ was not
there. The 1873 Act was koown as the
India Oaths Act, MNow we have removed
it and substituted this Oaths Act. This
practice of using the word “Indlan” with
respect to every Indian legislation dates

back to the days of colonial rule in
India.
Take the Incomestax Act. Cases under

that Act used to go to the Privy Council.
There was the Income-tax Act of England
which was simply known as the Income-
tax Act ; It was not called British Income-
tax Act. 1 have before me a volums
containing the UK Acts and ecvery Actis
slmply given the name of the Act. For
example, when I turn a page in this volume,
I find “Public Authorities Allowances
Act”, During the British rule, the Privy
Council had to refer to Indian legislations
and they had to distinguish it from the
British legislation, When they wanted to
refer to the Income-tax Act of India,
they referred to it as the Indian Income-
tax Act. Our Companies Act was referred

(Amdt.) Bill
to as the Indian Companies Act, our
Limitation Act as the Indian Limitation
Act.  On the other hand, the corresponding
Acts of the UK were simply called Income-
tax Act, Companies Act and Limitation
Act.  Afier independence, after the jurisdic-
tion of the Privy Council over Indian litiga-
tion was taken away In 1948, there is no
reason why we should still use the adjec-

tive “Indian™ in our leglslations. The
Limialion Act was passed in 1964, It was
simply called the Limitation Act. So also

the Income-tax Act of 1961 and the Com-
panies Act of 1956, Theword *“Indian™
is not there In all legislations passed by
Parliament after independence.

The difficulty ralsed by Mr, Lobo
Prabhu that we have to distinguish our
Acts from the State Acts also will not
arise.  Take registration itself. It is a
concurrent subject and it is open to amy
State, say, Mysore to amend the central
Act to suit the convenience of the persons
in that State, Then It will be called the
Mysore Registration Act. 1 therefore
humbly submit that there is nothing wrong
in omitting the word “Indian". We have
discarded the practice followed by the
Central Goveroment in India during the
colonial days,

There was another reason also, There
were so0 many Indian States at that time
and in order that there should be no con-
fusion between the legislations of the
Government of India, the word *‘Indian™
was used.

SHRI LOBO PRABHU i1 What about
the Constitution of India 7

SHRI GOVINDA MENON : The word
““India" is there because it is the Constitu-
tion of India, We are discussing now regar=
ding legislation. Therefore, with grsat
respect to Shri Lobo Prabhu, may I say
that it is a pedantic criticism which Shri
Prabhu should not have advanced.

Then, Shrl Prabhu and other sald that
it should be extended to other cities as
well, :lhi stands apart from the other
cities of India. It is the federal capital
of Iodia. It is a place to which
persons from all States come and It s
more important from this point of view
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than even Cilcutta, Bombay and Madras.
It is open to the State Legislatures to make
it applicable to their State capitals, For
example, it is op:n for the UP Legislature
to pass a law by which either In Lucknow
or in Allahabad, whichever city they treat
as the capital for this purpose, registra-
tion of documents with respect to property
in every part of the State should be
effected. Will not Members of this House
agree that this is legislation which will be
welcomed by all of us who have congre-
gated to Delhi for different purposes from
ali parts of the country ? This situation does
not apply to any other city however Impor-
tant it may be in India.

Regarding the oiher criticism, may 1
say that this is a simple am:ndment to
section 30(2) of the Registration Act.
Shri Randhir Singh made very many
statements with respect to sectlon 17
which is probably the most important
sectlon in the Registration Act so far
as the law of property is concerned,
pamely, which are the documents which
are compulsorily registrable and which are
not etc. Then, corruption was referred
to. Does the House expect that I should
say something about this matter now 7

SHRI LOBO PRABHU : Yes, Sir.

SHRI GOVINDA MENON: This
fs a matter which is to be attended to
by the State Governments. As you
know, in every State there is a mannal
regarding registration. Under section 78 of
the Indian Registration Act it is open
to the State Governments also to enact
rules regarding fees, this and that. I
have come across Registration Manuals in
other States. So far as Parliam:nt i3
concerned, its duty ends with passing the
legislation because the executive power
is with the State Governments regarding
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to justify the word, admitted—he stated
that he is a landlord, he should have
had a good deal to do with the registry
officers. [ have not had many occasions
when [ had to go to the registry office ot
being a landlord, These things which have
to be attended to by the State Governments
and [ am sure, Shri LoYo Prabhu and others
will agree if the Law Minister, or for
that matter any Minister at the Centre,
can do much with respect to corruption
if It exlsts in the registration offices.

This is all T have to submit by way
of a reply to th= gsneral criticlsm.

SHRI RANDHIR SINGH :
may send our fe:lings to the
Governments.

You
State

SHRI GOVINDA MENON : Cortainly,

MR. CHAIRMAN: Do
ment accept am:ndments MNos, 7
by Shri Lobo Prabhu 7

Govern-
and 8

SHRI
Sir.

GOVINDA MENON1: No,

SHRI LOBO PRABHU : I would
only make one request. There are two
very Important points which I have made
about the villagers and the poor people.
The first about corruption and the second
was about facilities for registration of
tenants,

SHRI GOVINDA MENON:
can be done in the States.

That

SHRI LOBO PRABHU:
Minlster says that this is a matter for
the States., But this is a Central Act.
Whatever registration js done on the
basis of a Central Act, you cannot
escape your entire responsibility. 1 am
oot asking you to make any amendme=nt,
I would like you to convey the unanimous
feell of this House to all the State

The hon.

a concurrent piece of legislation. Therefore
Iam not in a position to say anything
regarding the statements with respact to
corruption and all that,

Some hon. Member,
raised a very important
culturists being enabled to get their
documents registered quickly,  Shri Prabhu
spoke about the difficulties of registration
etc. Since he admitted—there is nothing

I forget who,
regarding agri-

Governments on this matter.

SHRI GOVINDA MENON : That can
be done easily,

SHRI LOBO PRABHU: In view
of that, I would like to withdraw my
amendment.

Amendments Nos. 7, and 8 were, by
leave, withdrawn.
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MR. CHAIRMAN: Now, I
clause 2 to the wvote of the House is.
question is :

put
The
“That clause 2 stand part of the Bill™
The motion was adopted.
Clause 2 was added to the Bill.
Clause 1—(Short title)
SHRI1 GOVINDA MENON :
Page 1, line 4, —

I move 1

Sor *1968°" substitute **1969"(2)

MR, CHAIRMAN 1 I put Govern-
meont Amendment No. 2 to the vote of the
House.

The question is :
Page 1, lioe 4,—
Jor *1968" substitute “1969"(2)
The motion was adopted.
MR. CHAIRMAN 1 The gnestion fs :

“That clause 1, as amended, stand
part of the Bill™

The motion was udopted.
Clause 1, as amended, was added to
the Bill.
Enacting Formula
SHRI GOVINDA MENON 1 1 move 3

Page 1, line 1,—

Sfor “Nineteenth™ substitute “*Twen-
tieth™(1)

MR. CHAIRMAN : I now put Govern-
ment Amendment No. 1 to the wote of
the House.

The question is ¢
Page 1, line 1,—

for “Nineteenth™ substitute *Twen-
tieth™ (1)

The motion was adopted:.
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MR, CHAIRMAN :
ting Formula,
of the House,

1 now put Enac-
as amended, to the vote
The question :

““That the Enacting Formula, as
amended, stand part of the Bill"

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to Bill.

SHRI GOVINDA MENON : I move 3

“That the Bill, as
passed"*

amended, be

MR. CHAIRMAN : The questlon {s ¢

“That the Bill, as amended, be pas-
sed”

The motion was adopted.

16-39 brs.
TEA (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI CHOWDHARY RAM SEWAK) 3
Mr. Chairman, Sir, I b2g to move® 3

“That the Bill further to amead the
Tea Act, 1953, be taken into consi=
deration®.

Sir, before the hon, Members are glven
an opporiunlty to express their views on
the Bill, [ would like to say a few words.
The tea Industry in India is one of the best
organised industries in the whole world.
The Tea Act, 1953, which came into force
on Ist April, 1954 seeks to provide for the
control by the Union Government of the
tea Industry and for that purpose to establish
a Tea Board. Section 10 of the Act places
on the Tea Board the responsibility for takin
o s for the develop of the tea
industry. In the discharge of Its respoosi-
bilities, under this section, the Tea Board
has taker up schemes like loans for tea
extensions or replanatations schemes and

¥} ved with the recommendations of the President,



